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Shri R.R. Vyas, counsel for applicant.

After some argument, the learned advocate
Shri R.R. Vyas, appsaring on behalf of the
applicant saeks permission to withdraw this
Original Application with permission to file

Contampt Petition.
' /

In vwiew of the abowe submission, the
parmission is allowed. The applicant shall be at

fiberty to file Conbampt Petition, if he wishas to

do so.  Accordingly, this Criginal Application
stands fd of as withdravm,
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